FINANCIAL EXPRESS

FRIDAY, JULY 27, 2018

£

FORM A
PUBLIC ANNOUNCEMENT
{Under Reguiation & of the Insolvericy and Bankrupley Board of Indfa (Insalvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF LAKSHMI PRECISION SCREWS LTD.

RELEVANT PARTICULARS

1.| Name of Corporate Debtor Lakshmi Pracision Screws Limited

2. | Date of incorparation of Corporate Debior | 27th December, 1968

3. | Authorily under which Corporate Debdar
5 Incorporated / Registarad

Regstrar of Companies, Haryana
under the Companles Act, 1956

4. | Coporae denlity numbee [ imited hability

Idenfification number of Corparate Deblor CIN: L35895HR1968PLCODASTT

REGD. OFFICE: 46/1 Mie Stone. Hesar
Fioad, Rohtak, Haryana-124001.

WORKS: 48/1 Mite Stone Northem Bye|
Fass, Hissar Road, Rohlak- 124001

5. | Address of tha regestored office and
Frincipal Office (if any) of Corporale Dablor

£ Haryana {INDEA), Phons. +81 1262 -

248855 (9027 Fax. + 81 - 1262 -
248863 - 240929 248685, E-mail
Ipsrikgilpsemit com
Plant-3:- Plot Me-153 Sectord, IMT
. Gurgacn-122050, Harjana
(India), Phone +81-0124-2291781
Plant-4:-N H 10, Delhi Foad, Khamwar
By Pazs, Rohlak-124001, Haryana (ndea,
Phone - +&1- 1262 -305231 /305232,
Pigt No. 257, Bector 5, IMT Manssar
Gurgaon-122050, Haryana (India),
Phons -+ 5101244002860

6. | Inschvenicy commencemsnt dais n raspact | 18th July 2018 {Copy of order

of Coporate Debite received on 24.07.2018)
7. | Estamated date of Cioswre of insolvency | 13l tanuery 2015 {1800 dayo from e dele of
Resalition Process cormancement o Insahvancy Res ol on Proosss)
8.| Name and regetration number of the D k Thukral
inaolvency professional acing &S interim | IBBUIPA-D02/1P-NOD182/2017-
resolution profeasional 1810453

9. Address and E-mail of the intanm
Raaclution Professional, a3 regsbensd

HNOQ, 24711, 44-8, Chandigarh - 160047
Emall - deapakthukeal| @gmail com

with the boatd {Fer comespondenice please refer below)
10.| Address and a-mail ko be used for SCO 131, 2nd Floor, Sector 5, MDC

cormespondence with the intedm Panchiula, Heryana - 134114

resolufion professional Email ip akshmprecsion@duchurus com

DAWN RETAIL PRIVATE LIMITED
CiN. UT0108CH20{TPTCO41588
Regstered Office; Piot No 1784, Industrizl Area, Phase 1.Chandigarh- 160002
Tl Mo.: 01724554482 Email (D ashish bansalfinexusmalis com
FORM NO. NCLT. 3A
ADVERTISEMENT DETAILING PETITION
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
CHANDIGARH BENCH
COMPANY PETITION NC.

- COMPANY APPLICATION CA{CAA) ND. 6 ICHDICHDIZ018

In the matter of Companies Act, 2013

And
In the matter of

Trensfenor Company! Peliioner Compsny 1
And

Transferes Company! Pefitionss Company 2
AND

Dawn Relail Privade Limiled
CSJ infragtructurs Privaie Limdad

Thair respactive sharehoidars
{Coiloctivaly the Transferor Company a0 tha Translame Company as the PETITIGNERS)

NOTICE OF PETITION

A petiton undar section 230-232 of the Companies Aol 2013, for the approval of the
Schema of Amalgamation of Dawn Retall Private Limiled with C5J Infrastreciurs Private
Limited and thelr respective shareholders was presented on July 5, 2018 and the sald
peftition is fixed for hearing before the Chendigarh Bench of Natonal Company Law
Tribunal (NCLT) on August 21 y

Any person desirous of supporting o oppesing the said petiion should send o the
pesiioner’s undermentioned authorized signatory, notice of his n‘enficn, signed by him o
his axivocale, with his name and address, so as o raach the patitones's under-mentioned
authorized signatory on o before the date fixed for the hearing of the pelition,

Where ha seeks to oppose the patifion, fhe grounds of spposition or a capy of his affidavil
shall be fumished with such notice. A copy of the pelition will be fumished by the
undersigned i any person requinng the same on payment of the prescribed charges for
thasame,

Date: July 25, 2018 For Dawn Retzil Private Limited
Sdi-
Ashish Bansal

Authorized Sigratary

11, Last dats for submssion of claims 06th August. 2018

12| Classen of creditory, ifany, under clausa [b)
ol sub-sachon (§A) of section 21, escertained
by tha inlerim resolution profossiansl

MName the class (es) - NA

1, NA
2. NA
3. NA

1| hamae of Insshvarsy Profassionals derdified 1o
* |actas Auihorzed Represantave ol creditoes n
a cless (Three names for each dass)

14." (a} Rslevant Forma and
{b) Detasls of authorized represeialves
are evailanis =t

(&) Wisblirk:

it ibe. gow inddosmloadiorm, himl
Plaase rafer Note 1 for applicable form
() Phyeical Address: As in (10) above

M/s Tirupati Ceramics Ltd !In Liquidation)

SALE OF ASSETS UNDER IBC, 2016
Zale of Pland & Machinery etc in the form of scrap ownied by Mis Tirupati Coramics Ltd
(In Liquidation) farming part of Liguidation Estate by the Liguidalor, appointed by Hon'ble
NGLT Chandigarh Banch under section 35(f) of IBC, 2016 read with Regulation 33 of
Liquidalion Process Reguistions. The Sale wil be done by the undersigned through E-
Auction platform at the wab partal of https:/fbankeauctions.com on “AS IS WHERE 1S
BASISand AS IS WHATIS BASIS".

Notics 15 hetaby given that the National Company Law Tribunal hes ordered the
commencemant of 8 coporate inschency resolifion process of the LAKSHMI
PRECISIONSCREWS LIMITEDon 18.07 201 B.(Order reosived on 24 07 2018)

The creditors of LAKSHMI PRECISION SCREWS  LIMITED are hereby called upen to
submat thes elaime with proaf on o bafore(d OB 2018t he intarim resolubon professcnal
al the address mentianed against entry No, 10,

The financial creditors shall submt their claims with proot by slechionie mesns anly. AR
ather craditons may submit iha claims with proof in person, by postor by electronic means.

A francal craditor belonging toa class, as Bsted against the entry Mo, 12, shall indcateits
choica of authorized represen ative from aman  the thres insolvancy profassionals listed
aganstenty No. 13 toactas autharized repregentative of ihe class [NA] in Form CA,

The submissicn of proaf of claims should be mede In accordance with Chiaotsr 1V of the
Insolvency and Bankiuptcy Board of India {Insolvency Resolution Procass for

Persons) Regulations, 2016, The procfofciaime is o be submitted by way of the following
specifiad forms along with documentary proafin support of their claima:

Ferm B- for claims by Operational Creditors (sxcept Workmen and employees)

Form C- for Cladms by Financial Graditors

Form CA- for Claims by Financ! Creditors in a Class

Fatm - for Claime by awarkman and employes

Farm E-for Clasms by Authonzed Reprecentatve of Workmen and Employees

Form F- for Claims by creditors other than financial creditors and operational creditons
Submiasion nffdaaurrc:slaﬁgwmfnﬂclmm shall attract penalties.

Date; 26072018

™\ | Place: Panchkiila

Sdi
r Despak Thukral
(Name anc Signature of interim Resolution Professianal)

Reserve Price
Description of Assats EMD Amount Date & Time of
e | T e-Auction
All Plant & Machinery, equipment,| RP Rs 2,02,000/- 16.08.2018
fumiture etc in the form of scrap els Time : 60
laying in the Factory situated at 37 KM E::?z‘“'m 1|.unam.m
Mie Stone, NH-10, Dahi Rohiak Road,| 20 ;“m with unlimited e
Vilage jakhoda, Bahadurgarh, Distt, ot § Minutes each
Jhafjiar, Haryana. (Ml the aspplicable
taoes are exira)
Date and time for Submission of request letter of participation 13.08.2018
/KYC Documents | Proof of EMD ete, up o 4.00 p.m.

dar 39T @l Bank of Baroda

Date & Time of inspection: 4th August, 2018 (11.00AM. 1o 4.00 PM.)

For more information contact Sh Amit Sharma (Liquidator) - 8871143332, Registered

Address: 5-50, Pandav Nagar, Delhi-32, Correspondence Address: B — 22072, 1st

Floor, Right Side, Main Market, Savitri Nagar, Malviya Nagar, New Delhi - 110017 Ph:

- 26017411, 45087626, Email: - amit2002_shri@rediffmail.com, Registration No.-

[BBIIPA-DO2IP-NOO1T2/2017-18/10442

Terms and Conditions of the E-auction are as under:

1. E-Auction Is being held on “AS IS WHERE 5" and “AS IS WHAT IS BASIS" and wil
be conducted *On Ling, The auctionwill be conducted thrmugh the service provider Mis
Cilindia Pyt. Ltd, (Contact No. 0124-4302020 to 23 Mobile - 7291981124/1125/1126
at their web porial hitps:/fwww.bankeauctions.com. E-Auction Tender Document

i*  containing online e-auction Bid form, Declaration, General Terms and Conditions of
ofline auction sale ars availabls in https: iwww.bankeauctions.com,

2. The Intending purchasers  bidders are required fo depost EMD amount either through

|~ NEFTRTGSIDO/Mransfar in the Account Mo. 663005600567, in name of the

Finomeiad Expreow 99,61\ 8
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